
EEFORE THE CENTRAL ADr1INISTRATflIE TRIBUNAL 
B ANG AL OR E 

DATED THIS THE 5th DAY OF AUGUST, 1987 

Prsunt : Hun'blu Justice Sri k.S.Puttaswarny 	\Iiee—Chairrnan 

Hontblu Sri L.H.A.Rucu 	 Member (A) 

REVIEW i i- Nu..1335/1986 

u.N .u1anjunatha, 
Deer Ne.1/2, 
8hind Sandalwood Oil F 5 tury, 
Jayansçjar, 
Iiysurs 	 ... 	 ApplicFnt 

( Sri .i.Chandrasukhar 	•.. Adv.uate ) 

j5. 

The Uniu;i of India, 
by its Secretary to Gevt. of India, 
11/u Railways, 
Rail Bhavan, New Jlhi. 

The Seuthern Rai].iay, 
representsd by the Genral Ilanagar, 
Central Seuthern Area, 

- 1. 

The Sulectiun Cunimittee for the 
Recruitment or Tmpurary Khalasis 
Mechanical derkshe, by its 
Chairman, Sri R.Jijaya 1ehan, 
Werks i1anaer, f1chanicl Wsrkshup, 
Suthern Railway, flysere Seuth, 
flyseru - 80  and 50 ethers. 	... 	 Rspuntnts 

This Rejsw applicati;n has cerne up,before the court 

tuday. Hn'blu Justice Sri K.S.Puttsswamy, \Jicu—Chairrnan made 

the 1'ellewinc : 

OR 3ER 

In filiriç the reviw ppplication, there is a delay 

of 31 days. In I.A.N.I, the applicant has seught for cundninq 

the s4d delay. I.M.Ne.I is suppertsd by an affidavit sworn t 	I 

by Sri V. .Chanrirasekhar, learned /4dvueate for the applicant. 



p 

We have no reasens to deubt the cerreetness if the asscrtiens 

made by the depennt in his affidavit, which necessarily 

means that there is sufficient cause for cendaning the delay. 

UJe therefera allew I.A.F¼JI.I and cendene the delay. 

2. 	After cendening the delay, we have heard Sri K.N. 

Chandrasekhar, learned ceunsel for the applicant an the 

adrnissien if appliaticn for review. 	While neticing the 

absence if the applicant and his ierrcd c.uneel, we have 

rejected Application Ne.1835 it 1985 fellewing an earlier 

decisien of this Tribunal. We have again examined whether we 

have cerectly applied the principle enunciated in ApplieatienE 

N. 1845 to 1865 of 1985, 183 and 184 of 1937. We are satisfiid 

that the principle enunciated in A.N.s.1845 to 1856 of 1986, 

183 and 184 if 1987 has been cerreetly applied. 	f that is se, then 

the presence of the learned ceunsel for the applicant an the 

hearing date weuld net have made any difference at all. We 

thus find no justificatien to review our arlier erder. We, 

therefure, reject the review applicatien at the admissien stace. 

VICE—CHAIRMAN 	MEMBER A) 

an. 
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siJ :lzy. 	I.A.N. I is surted by n affiA vit Fwoin t 

by Sri 	•.ChnriIskhEr, leria A-Jv4scete for the eplicn. 
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